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CENTRAL ADWINISTRATIVE TRIBUNAL

PRINCIPAL BENCH

NEU DELHI

O.A. N0 . 2551 /lqafi

Uednasday, this tha 11th Oecambar, 1996,

HON'BLE SHRI 3USTICE CHETTUR SANKARAN NAIR, CHAIRPIAN

HON'BLE SHRI K. PUTHUKUmR, PEPiBER (A)

3ai Klshan Prashad 3/0
Ram Lakhan Prashad,
Highly Skilled Orivar,
under Dy, Chief Electrical
Engineer (Constn,),
Northern Railway,
Naw Delhi.

( By Shri B, L, Pladhok, Advocate )
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o • o Applicant

1 • Union of India through
Ganaral Pbnager,
Northern Railway,
Baroda House, .
New Delhi,

2. Chief Administrative Officer (Constn,).
Northern Railway,
Kashmera Gate,
Delhi,

3, DiwiaiQoai Railway Pbnager,
Northern Railway,
State Entry Road,
New Delhi,

A, Dy, Chief Electrical Engineer (Constn,).
Northern Railway, ■
O.R.Pl,»3 Office,
New Delhi, Respondents

( By Shri R, L, Dhauan, Advocate }
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The application having been heard on 11,12,1996
the Tribunal on the same day delivered the
following :

0  R D E R

CHETTUR SANKARAN NAIR (3), CHAIRWAN a=.

Applicant seeks a direction to third respondent

%o give him placement in the seniority list, grant

o • ,contd,
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lien and regularise him. The application is roisconcieved
as this Tribunal does not act as a first level

administrative authority. But that is not to say
that respondents can shirk their responsibility,
Ue direct third respondent to consider A-n re present at ion,
pass a speaking order thereon within four months

from today and communicate the same to applicant,
Shri R, L, Dhauan who has appeared for respondents,
will ensure that this order is complied with,

2, Application is disposed of as aforesaid.

Dated, this the 11th Oecsmber, 1996,

I\yr- JCci V v\ O ' y

( K. ^thukuMr ) ( Chettur Sankaran Nair, )
riember (A) Chairman


